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THE AFRICAN DEVELOPMENT
BANK BILIL

THE DEPUTY MINISTER IN THE MI-
NISTRY OF FINANCE (SHRI JANAR-
DHAN POOJARD) : Sir. on behalf of Shri
Pranab Mukherjee, | beg to move* :

“That the Bill to implement the
international agreement for the
establishment and operation of the
African Development Bank and
for matters connected therewith,
be taken into consideration."

Hon. Members will recall  that in
December, 1981, the House considered
and adopted unanimously a motion in
respect of India’s membership in the
African Development Fund. The African
Development Bank is a sister organisa-
tion of the African Development Fund.
Both have the same objectives; to help
further the economic and social develop-
ment of regional members countries by
providing financial and technical assis-
tance for selected developmental projects
and programmes. The difference is in
their operations, being that the African
Development Fund provides loans on
softer terms (lower interest rate and lon-
ger repayment period) while the African
Development Bank provides loans on
harder terms. The twe institutions are
thus modelled on the IDA and IBRD
respectively.

Unlike the African Development Fund,
which has as its members, non-regional
countries, the initial constitution® of the
African Development Bank provided for
membership ol only regional countries.
However, in order (o mobilize external
resources required for stimulating growth
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and accelerating the pace of development
in the regional member-countries the
Bank. after protracted internal negotia-
tions, recently resolved to throw open
its membership to non-regional countries
who are, or would become members of
the African Development Fund.

India has already become a member of
the African Development Fund, and had
carlier indicated her intention of joining
African Development Bank, as soon as
it was possible. This decision was in the
context of our belief which was also
endorsed by the House when considering
the African Development Fund Bill, that
it would be necessary to supplement our
bilateral relationships with the African
countries, by associating ourselves with
multilateral organisations like the African
Development Fund and the African Deve-
lopment Bank. Membership in these ins-
titutions would enable us to participate
in the procurement of goods and services
for projects funded by them, and in the
process would help not only in promoting
our exports, but also in strengthening our
links and contacts with the developing

countries of Africa to the fullest extent

through trade and cooperation. This
objective has already been approved by
the House when it decided in favour of
our joining the African Development
Fund ; it will be further stren gthened if
we join the African Development Bank
as well.

Negotiations are under way on the
quantum of shares that should be allotted
to India, and other procedures necessary
to effectuate our membership. According
to the provisions of the Bank Agreement,
the Bank has to be accorded certain
status, immunities, exemptions and pri-
vileges in the territories of the members.
The grant of these immunitics and pri-
vileges require the assent of Parliament,
Similar provisions exists in the Agree-
ments establishing the African Deyelop-
ment Fund and the Asian Deavelopment
Bank etc. Legislation similar to the one
as presently proposed, has been passed
earlier in respect of African Development
Fund, as recently as February 1982, Al-
though we had earlicr been given to
undetstand that India would be allotted
1100 shires of the value of 11,00,000
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million Bank Units of Account (B.U..&.)'
equivalent to U.S, $14. 63 million, we
have subsequently been informed that we
will be allotted 1000 shares only as an
initial subscription to the Capital Stock
of the Bank, the value of which would be
B.U.A. 10 million (U.S. $13. 30 million).

Of our total subscription only 25 per
cent is expzcted to  be paid-in and the
rest will remain outstanding, a caliable
capital, The paid-in portion of U.S.
$3.325 million has to be remitted in five
equal instalments of approximately U.S.
$0.665 million each,

The Bill seeks to give effect to the
immunities, exemptions and privileges of
the Bank in the territory of India, as
also to empower the Government to
make necessary payments to the Bank
towards meeting our subscriptions and
any other required charges in the course
of implementation of the Bank Agree-
ment.

MR. DEPUTY SPEAKER : Motion

moved :

““That the Bill to implement the inter-
national agreement for the estab-
lishment and operational of the
African Development Bank and
for matters connected therewith,
be taken into consideration.”

The time allotted is one hour for
this Bill ; and Shri Somnath Chatterjee
will initiate the discussion. I think we
have Lunch Hour to-day. So, we can do
this Bill by lunch time.

SHRI SOMNATH CHATTERIJEE
(Jadavpur) : [ support this Bill. This
House, as the hon. Minister has rightly
said, has already approved the participa-
tion of our country in the African Deve-
lopment Bank, and as a necessary con-
comitant of our participation in the
African Development Bank, we have to
become a party to the Agreement estab-
lishing the Bank which requires, as the
Agreement postulates. that the status,
immunities, exemptions and privileges as
are contemplated in Chapter VII, of the
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agreement have to be given legal and
statutory status. With that object as
also for the purpose of enabling the
government to contribute to the fund,
this Bill has been brought forward. The
objects of the agreement which have
resulted in the setting up of the African
Developnient Bank, are to strengthen the
African solidarity by means of economic
cooperation between the African States
and the necessity that was felt of accele-
rating the development of thc extensive
human and natural resources of Africa
to stimulate econom:c development and
social progress in that region. It is nece-
ssary that there should be coordination
on national plans of economic and social
development for the promotion of har-
monious growth of African economy as
a whole and expansion of the African
foreign trade and in particular of inter-
African trade. 1 think it was a good
approach, When the agreement was
being finalised, there was an amendment
or a clause was added whereby it became
possible for states which are outside the
region, African region, that is non-
regional members, to become party to the
agreement.  Therefore, there is a  scope
which is a reality now of not only Afri-
cans themselves organising but to pro-
mote their economy, thier trade, their
financial conditions. But they had been
the subject of exploitation for years by
colonial powers. This is proper (hat
our country should have joined in the
economic development of the African
States and the people of Africa. It is
a good sign that there is partnership now
of African and non-African countries,
which, we hope, will facilitate additional
flow of international capital : and this
Bill will be a real instrument for economic
development and social progress of the
region, and mutual benefit of all parties
to the agreement will ensue. Therefore,
I am supporting this Bill.

Our government, as a member of this
Bank, will make all sincere and serious
effort to come to the help of the people
of Africa. There are great scope for
work to be done in that sphere. Still .
people of that country, apart from people
in various other continents and the sub-
continent like ours, are passing their days
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in great misery, tribulation and economic
disparities, Therefore, it should be the
endeavour of our country, in association
with the African States and other member
States, whether within the region or out-
side the region, to make continuous and
sustained efforts to raise the standard
of living of the people there. Still colo-
nial exploitation is continuing in different
shapes or forms either overtly or covert-
ly ; and it should be our endeavour,
through this Bank, apart from other
areas, to come to the help of our African
brothers,

The political independence is still to be
achieved, apart from others, by Namibia.

It should be our endeavour to see that,
whatever may be our difficulties, India, as
a member of the African Development
Bank, would render all possible help to
the African people. 1 find from the
Minister’s statement made just now that
there is a slight change in the member of
shares which have been allocated to our
country. The Financial Memorandum
which is attached to the Bill says that 1100
shares were to be  allocated to us. Now
I find that it will be only 1,000 shares.
Of course, this is a matter of arrangement
and agreement with the authorities and
certainly, we should support the provision
that has been made in this Bill for mak-
ing the financial contribution. I do not
wish to take time of the Housc any long-
er, and we support this Bill, the objects
behind it and we only hope that this
Bank will be a real institution for bring-
ing about substantial help in the econo-
mic development of Africa.

MR. DEPUTY-SPEAKER: Now the
Minister will reply.

SHRI SOMNATH CHATTERJEE: Is
nobody else going to speak?

MR. DEPUTY-SPEAKER: Shrimati
Geeta -Mukherjee, have you given your
name? Are you speaking?

SHRIMATI GEETA MUKHERJEE
(Panskura) : Both on  behalf of hon.
Shri Chitta Basu and on my behalf and
on our Party’s behaii also. 1 am support-
ing this Bull,
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SHRI CHITTA BASU: it is an ideal
speech.

MR. DEPUTY-SPEAKER: That is
good.

SHRI JANARDHANA POOJARY :
Mr. Deputy-Speakar I am grateful to all
the hon. Members for extending their
support to this Bill. As T have slated
carlier, this Bill has got laudable objec-
tives and as stated by hon. Member Shri
Somnath Chatterjee, it is for mulual
benefit that this Bill has been introduced.
I again thank the hon. Members for their
suggestions and also for their coopera-
tion.

MR. DEPUTY-SPEAKER: Now, the
question is :—

““That the Bill to implement the inter-
national agreement for the estab-
lishment and operation of the
African Development Bank and
for matters connected therewith,
be taken into consideration.”

The Motion was adopted.
THE DEPUTY-SPEAKER: Now, we¢

shall take up Clause by Clause consider-
ation of the Bill.

The question is:

«That Clauses 2 to 7 stand part of the
Bill.”

The Motion was adopted.
Clauses 2 to 7 were added to the Bill

MR. DEPUTY-SPEAKAR: The ques-
tion Is:

«“That the Schedule stand part of the
Bill.”

The Motion was adopted.

The Schedule was added to the Bill.

MR. DEPUTY-SPEAKER: The ques-
tion is:
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“That Clause I, the Enacting Formula
and the Title stand part of the
Bill.”

The Motion was adoptcd. '

Clause | the Enacting Formula und the
Title were added to the Bill.

SHRI JANARDHANA POOJARY: 1
beg to move:

*“That the Bill be passed.”

MR. DEPUTY-SPEAKAR: The ques-
tion is :

“That the Bill be passed.”
The Moiion was adopted.

12.50 hrs.

CENTRAL INDUSTRIAL SECURITY
FORCE (AMENDMENT) BILL

MR. DEPUTY-SPEAKER: Now we
g0 to the next item.

SHR1 CHITTA BASU: This is very
bad. You should give me time to com-
pensate for this because 1 have not
spoken.

MR. DEPUTY-SPEAKER: We will
now take up the Central Industrial Secu-
rity Force (Amendment) Bill.

SHRI CHITTA BASU: You should
give us more Lime.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHR1I NTHAR RANJAN LASKAR) : I
beg to move:

““That the Bill to amend the Central
Industrial Security Force Act,
1968 be taken into consideration.”

The Central 1Industrial Security Ferce
was constituted in 1969 under an Act of
Parliament, namely, Central Industrial
Sccurity Force Act, 1968 for the purpose
of providing better protection to the



